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Bhopal, the 26th March 2018

F A 3-01-2018-1-V( 39).-In exercise of the powers conferred by Section 15 of the Madhya Pradesh High
Speed Diesel Upkar Adhyadesh, 2018, the State Government, hereby, makes the following amendment in the
Madhya Pradesh High Speed Diesel Upkar Niyam, 2018, namely:-—

AMENDMENT
In the said rule, in rule 3, for sub-rule (1), the following sub-rule shall be substituted, namely :—
“(1) Every registered dealer shall pay the cess,—

(a) except for the month of March within ten days of expiry of the month to which the cess to be
paid relates; and

{s)] payable amount of cess for first twenty five days of the month of March on or before
30th March of the year and balance of the amount of cess payable for the month of March on
or before 10th of the next month.”.

2. This notification shall come into force from 26th March 2018.

By order and in the name of the Governor of Madhya Pradesh,
' S. D. RICHHARIA, Dy. Secy.
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